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IN THE CENTRAL ACMIUIISTFATIVE TRIBUHAL,JODHPﬁR ERLICH, JODAPUR. .
* % %
Date of Decision: 28.5.97
CF 126/%5 (oA 411/52)

Pabu Lal, Branch Pist Mazter, Tehri (Fanchgacn), Dholpur (Rajasthan).
... Petitioner

Versus

1. Shri F.Dhash, Secretary, Fostal Deptt.,Give. of India, lew Delhi.
2. Shri Pvtam Gupta, Post Master Sensral, FPajasthan Circle, Jaipur.
3. Shri A.F.Singh, D1r stor, Fostal Servios Pajauthan, Easkern FRegicn,

Jaipur.
4. Shri Mokham Llnqh, Supdt.of Post Offices, Dholpur (Rajasthan).

es« Reapondeants

CURAM: : .

HOMN'ELE MF . 30FAL TFISHIA, VICE CHATRMAL

HON'BLE MF.0.F.SHARMA, AUMIUIZTRATIVE MEMEER
For the Petiticner «e. Mr.B.M.3ingh
For the Respondents ee. Mr.V.S.Gurjar

O-R-D-E-R
H

PER - HOM!RLE MR .S0PAL-E 3 LA, - VICE - CHATRMAN

Petiticner, Palm Lal, has filsd this Contempi Petition allejing therein -
that by nat complying with the dirvecticns of the Trikunal in 03 411,92,
dz20ided on 10,11.%4, the respondents have committed oontenpt of court.
2. We have heard the learned counzel fov the partiss and have gone through
the reccords.
2. A sum of F=.50,560,- has keen paid to the petiticner by cheqe Jated
24.4.96, Bomz for the years 1955-8¢ o 19921-9%5, amcunting teo Re.d247/-, has
ale> keen paid to the petitioner. It iz also statel on behalf of the

respondents that 3 sum of Fe. 5137~ remainsd cutatanding and the same has also

keen raid by a chegque Jzked 21.3.%G.  If any amount o gratuity Sv bonus SLlll
remains to ke raid, the petitioner may file a fresh O3 fLov the same. Hu baue
of contampt iz made oub undsr the cirometances.  This Conktemph Petition is,

therefore, Jdismizzsld. Notizes izsnzd are Jdischarjsd.
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ADM.MEMBER _ VICE CHAIRMAN
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